IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD BENGH
ORDER SHEET LG e T

OA/MA/RA/CPNO._[AS2 OF2005 . -,
) EO "

Applicant/s %J_Soﬁqﬂaau___ Respdts. O T % - g "
e
Advocate for Applicantéi;ﬁam.,mnm_ Advocate for Respondent/;- R AA Qaj

Notes of the Registry Orders of the Tribunal Sheet No. .'5!
N M#A- 19715/07 (Resde, b 16.08.2010
1 3 bﬂ”d‘"‘r Hon’ble Mr. Justice S.C. Sharma, J.M.

. ‘ Hon'ble Mr. S.N. Shukla, A.M.
Sabaidlee) for @roler e

Even while revising the list, none is

Ce fox responding for the applicant. However, Mr,
PN Rai. Advocate is present for the

‘E = (S /
ST respondents. Learned counsel for the

DR ()

List TMOMRA/CWA before Ham,
Bencli. fir Adm }nrder}EH un or 1n

respondents stated that earlier O.A. was

dismissed and it was restored on the restoration

weeck Con,mencin ) ) S . - -
I s Rttt s B v 50 AN application.  Again the applicant remained
W absent and thereafter in the absence of
—~
DR ® applicant’s counsel, O.A. was dismlssed anc{__‘} e
y o =N instant application for restoration w&s move

D
and today also learned counsel for the applicant

Ao.R

is not present to pursue the matter. The conduct

) X . shows that applicant is no more interested In
TesYestation Applicedio v 2 e
Misc ALO Lt g pursuing the matter. Hence, application 1s liable
> C AO, g T
Fs ].‘37._6 9 to be dismissed.

A5 F’M\/\g M.A. for restoration of the O.A. is
dismissed in default.

S oY kel \

%“A A.M. M.

INLMY

Contd. On Sheet No._____

- e ————



